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% In The Centpal,Adminhstrative Tribunal

_ Celcutta Bench
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OA.468 of 1996 h ] . é |

- . |
Present : Hon'ble Nr. D. purkayestha, Judicial Member |

. B - |
Hon'ble Mr. B.P, Sibgh, Administrat ive Member ’
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(
- Sanjay Kum#r.MiSHra

e Applicant |
, | .
-Vs- . a

1) Union of Indié, service through the . N
Secretary, N/o Human Resources & L |
Peve lopment, D/o Youtﬂ Affairs & S ' i
Sports, New Dglhi. o

2) Sports Authori&y of Indiay, service E '
through the Director CGeneral, Jawa- i

‘ |
. harlal Nehuru Stadium,lNeW'Delhi. P
@ v% ) |
3) The Regional Director,| Sports Autho- | u‘
rity of India,|N.S. Ropd, [Salt Lake e |
City, Calouttey o |
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tTev e ReSpondents !
. : , . | i }
For the Aprlicant : Mr, Ak . Banerjee,|Counsel . ; 2‘
For the Respondents: Mr. S.K, Ddtta, Coynsel - : i
, ) |
Heard On : 05-C1l-2000 | Date of Opder : (65-Cl-2000 |
% . |
ORDER - 4 |
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Heard 1d. Counsel for both the parties. Mr. Dutta, 1d..
Counsel, aprearing on behalf of the respohdents, filed VOKALATNAVA

to~-day. This may be kept in the #ecord. Thel applicant has filed |
L . P |
this application for direction upén the résrondents to consider his

case for appointment in Group-D post on tHe basis of the work done

Lo g _
by him ‘as a casual laboureskmore than 24C |days. Respondents filed

rgply to the O.A. and aprlicent a#so fileq rejoinder t0fth§ rerply,

t is found that respondents did‘Aot take jany|decision on ﬂhe reyre-

( sentation made by the applicant to}the‘authorxty on 28—6fl§95
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(Annexuré-c to the apblication). Aprliﬂant also made deﬂand of
: m ¥ :

justice to the authority anc tha\ hag(bé
dents., | '

2. We find that it would be

en responded by't;e respon-

i ot

\apprOpﬂ

ﬁaMmfgﬁgiaed

the respondents to con51der

R o
(Anne xure~C) treating reJ

tation and that should be disposed of wit

order within three ﬁonthﬁ from the date ¢

. order. Accordingly, epplication stands ©

costs. However, applicént is given liber

afresh if he is aggrievedaby the.Lecision

~

( B.P. Singh )
Member(A)
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Lation dated 28~6_1095
inder to the replj

th sjpeaking end r

f clommunicsetion of this

on our part fo direct
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as a part\ofirepresen—

1‘ asoned

isposed of awarding no
ty

of it he reSpondeqts.
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(|D. Yurkayastha
Member(J)
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